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Vishnuprayag and Srinagar Hydro-power Projects

1*122. PROF. ALKA BALRAM SHATRIYA : Will the Minister of POWER
be pleased to state :

(a) whether it is a fact that agreements for Vishnuprayag and Srinagar hydro-
power projects of Uttaranchal are proposed to be signed afresh:;

(b) if so, the reasons therefor;

(c) whether Uttar Pradesh’s demand for 12 per cent free power is the main
hurdle in the implementation of these projects; and

{d) if s0, the details of action Government propose to take to resolve the
said hurdie?

THE MINISTER OF POWER (SHRIANANT GANGARAM GEETE) : {a)10

(d) A Statement is laid on the Table of the House.
Statement

(a) Yes,Sir,

(b} The Vishnuprayag and Srinagar Hydre-electric schemes were awarded
for implementation in the private sector by the Uttar Pradesh State Electricity
Board (UPSEB). Subsequently, consequent to bifurcation of the State of Uttar
Pradesh and formation of the new State of Uttranchal, these schemes now fall in
the new State of Uttaranchal though the power to be generated would be supplied
to Uttar Pradesh. It is in this context that some of the agreements viz.. the
Implementation Agreement, Power Purchase Agreement (PPA) and Escrow
Argreement already entered into between the project developers and the UPSEB,
may have to be suitably amended.

TOriginal notice of the question was received in Hindi.
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(¢) and (d) The issue regarding demand of the Government of the Uttaranchal
for 12% free power from these two hydro electric generation schemes was
discussed in a review meeting taken by the Secretary (Power) on 24th June, 2002
with representatives, inter-alia, from the Government of Uttar Pradesh and
Uttaranchal. During the meeting, it was informed by the representatives of Uttar
Pradesh that the State Government of Uttar Pradesh is prepared to give 12% free
power to Uttaranchal in regard to the Vishnuprayag project, if the transmission
network for evacuation of this electricity is allowed to be constructed by Uttar
Pradesh. Government of Uttaranchal have subsequently agreed to this
proposition. It was also informed by the representative of Government of Uttar
Pradesh during the said meeting that they propose to take similar action for the
Srinagar project also. The Government of Uttar Pradesh has informed that 2%
free power from the Vishnuprayag Hydro-Electric project to Uttaranchal, has
already been agreed to by them. In regard to the Srinagar project, the decision is
yet to be taken by the Government of Uttar Pradesh.

Government of Uttar Pradesh has also informed that the amended PPA and
amended Escrow and Hypothecation Agreement have been signed in respect of
the Vishnuprayag project. The finalization of the revised Implementation
Agreement of this project is under active consideration of the UP Government
and Uttaranchal Government.
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. SHRIB.J. PANDA : Sir, from the Hon. Minister’s statement it appears that
there is a commendable degree of cooperation between these two neighbouring
States, where Uttaranchal has asked for free power and Uttar Pradesh has
agreed, in fact, to build the transmission line and give them free power. My
question to the Hon. Minister is regarding the percentage of free power. | would
like to know whether there are any norms laid down by the Ministry. This is

rtant. Increasingly, in recent times, many projects have got affected, because

e States in which the project is being built, demands for power and the
percentage has varied. Twelve per cent is a number that we have seen. There are
lower numbers and higher numbers. This is relevant because in hydro-projects
like this, there are issues of displacement of people. In Thermal projects, there

are issues of handling of ash and other bi-products. Particularly whén the
electricity is going to different States....

MR. CHAIRMAN : What do you want to know from the Minister in this
particular question?

SHRIB. J. PANDA ;: 1would like to know if there is a norm laid down. If not,
whether he proposes to put down such a norm.
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